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MSA/ORDER

PER V. DURGA RAO, JUDICIAL MEMBER:

This appeal filed by the assessee is directed against the order of the
Id. Commissioner of Income Tax (Appeals)-6, Chennai dated 17.03.2020

relevant to the assessment year 2015-16.

2. When this appeal was taken up for hearing, the Id. Counsel for the
assessee has submitted that the Id. CIT(A) has dismissed the appeal on the
ground that there is a delay of seven days in filing the appeal. He has

submitted that the order passed by the Assessing Officer as per Form No.
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35 is 27.11.2018. It was further submitted that the assessment order copy
has been received by the assessee on 04.12.2018 and the assessee has
filed an appeal before the Id. CIT(A) on 02.01.2019. Therefore, the Id.
Counsel for the assessee has submitted that there is no delay in filing the

appeal before the Id. CIT(A). The Id. DR has not raised any objection.

3. We have heard both the sides. We find from Form No. 35 that the date
of the assessment order is 27.11.2018 and as per the proof filed by the
assessee, the copy of the order has been received by the assessee on
04.12.2018. Further, we find that as per appellate order, the appeal filed by
the assessee was dated 02.01.2019 and thus, there is no delay in filing the
appeal. In view of the above, we set aside the order of the Id. CIT(A) and
remit the matter back to the file of the Id. CIT(A) to adjudicate the appeal on

merits after affording an opportunity of being heard to the assessee.

4. In the result, the appeal filed by the assessee is allowed for statistical
purposes.

Order pronounced on 150 December, 2021.
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